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   None for the appellant.    Learned Authorised 

Representative appearing for the Revenue submits that since last 

3 occasions none appeared on behalf of the appellant and today 

is the 4th occasion.  He further submits that he has received a 
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communication dated 24.12.2025 from the Deputy 

Commissioner (R&T), CGST & Central Excise, Nagpur -I 

Commissionerate stating that the appellant has settled the 

matter under Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019  and a copy of the SVLDRS -4 has been sent 

along with the communication.   

2. In view of the aforesaid communication, this appeal is 

dismissed as deemed to be withdrawn. 

(Dictated and Pronounced in open Court) 

 

 

(AJAY SHARMA) 
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MEMBER ( TECHNICAL )  
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